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\

ORDER

Paer Jusqice B. Panigrahi, V.C.

Mr. B. Chatterjee, ld. counsel has filed pousr on bshalf
of the applicant in this matter, but he is found absent on call,
We are tle that this case was once dismissed for default and later

| .
on it uwas restcred to file on applicant's prayar.

2. Ld. counsel Mr. P.K. Arora appeariﬁg for the respondents

has invited our attention that sven on merits the applicéht has
no case.

|

3. The applicant4has claimed to have worked in fhe department
f rom Marﬁh, 1973 to July, 1973 for 139 days and, therefore, he

claimed to have acquired a temporary status under the Televant .

rules,

4. Mr. Arora, ld. counsel for the respondents on instruction
and on veFiFication of records has stated that the applicant has

never ubr%ed in theiestablishment as claimed. It has been

further s%bmitted that the application is otherwise barred by :
limitatio+ and want of jurisdictionysince there has been absolutely |

no explan%tion as to why he kept quiet for such a long time from

% 1973 tmll\lthe date of filing of this 0.A.
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